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G.Sririvasa Rae .. Asplicant.

ve

1. The Suk-Divisienal Insmectar,
FPestal, Smutb_Sub—Divisiem,_
'Ongalﬁ . -

2. The Sr.Superimtendert ef Festx
Cffices, Frakasam Divisien,
Cresle,

3, The Festmaster Generazl,
Vijayaweda., :

4, K.Hgnumantha Rae . Resp@néemts,

Counsel feor the asmlicant : Mr.K.Venkateswara Rae.

Ceounsel fer the ressendents : Mr.V.Vined Kumar, A€€1.0GSC.
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THE HCON'BLE SHRI R,.RANGARAJAN : MEMBER (ADMN. )

THE HON'BLE SHRI B.S5,JAl FARAMESHWAR : MEMBER (JULL.)
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+$llezal, arkitrary, fiscriminatery and vieletive of Articles
14 ané 16 af the Censtitutien and sass such ether erder er erds re

-2a
ORDER

ORAL CRDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMK.))

Hearé Mr.K.Venkateswars Rae, learned ceunsel fer

the spmlicent sr€ Mr.V.Vined Kumar, learred ceunsel fer the

]

respendents.

2. This OA is file@ for the fellewing reliefsi-

Te éeclare that the applicant j# entitled fer
gelectien sné appeirtment as EDNMC/DA ef Kenizedu B.O. under
velluru $.0. of Prakasam Divisiern, Ongele in purausnce ef
netificatien Ne.PF/EDMC/DA/Kenizedu dated 27-3-%7 issued By
the .Sub-Divisienal Ipspecter (Pestal), Saut%Sub-Ditision,
Cnaele with 311 censequential kewefits by heldipe the acfiien
of the ressendents in ienering his just claim fer his ssseertmse
and aweointine the unefficial respendent te the sald peost vide
Lr.Ne.PF/ECMC/DA/Koenizeéu dated 13-5-97 issued by the Sub-
Divisiens] Inspecter (Pestal), Seuth Sub-Divisien, (neele iz ag

a8 thisg Hon'ble Trilkumsl may deem fit end preper in the

cirgumstances ef the case,

3. When the OA was taken up feor heerimg the learned
counsel fer the aevplicant submitted that the OA stands ekated
becgtuse ef the gemise ¢f the aemlicant,
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Na cests,
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. S, JAT] .nﬂm&hwaa) (R. RANGARAJAN)

(£

/@MBMU{)LI. ) MEMBER ( ADMN. )

Dated ¢ The 24th Fes, 1%29, .
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{Dictated in the Cpen Court)
5Ky,

spr

4 In view a&f the abeve the CA is éismissed ac akated}
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